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Memoer A) 

20.04.2011 Heard the petitioner Mr.Binoy Kr. Mishra, 

CW4 OA Sr 
in 	person 	and 	perused 	the 	petition. 	The 

/ grievance of the petitioner is that order of this 

Tribunal dated 31.03.2010 has been disobeyed. 

LOtA-- This averment is found in para 5 of the petilion. 

k)? O 	O 
On heanng the petitioner, pnma facie 

we fd that the order dated 31.03.2010 has 

not been complied with by the respondent no.3. 

Notice in prescribed form to respondent no.3, 
/4O'2- e6(7 returnabte on 23.05.2011. 

(M,K.Cturvedi) 	 (N.A.Br1to) 
Member (A) 	 Member (J) 
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cP. 7 /2O1 I O.A.Nos. 20812009 & 252 9i2(X)91 

23.05.2011 	Applicant 	is 	present 	in 	person. 
Mr.A.M.Bujorbarua, teamed counsel appears on 
behalf of the Respondent No.3 and states that copy 
of the petition has not been furnished to 
Respondent No.3. Applicant assured that he wiN be 
furnished The copy of the some to the learned 
counsel for the Respondents. 

List the matter on 30.5.2011. 

14/ 
(M. K. CaturvedI) 	 fN.A.Brilfo) 
Member (A) 	 Mernber(J) 
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'30.06.203 1' • '1"hi 	a Diin Bench matter. Phce 

• it before the next aveilable ITh#son Betuth. 

Mjowned sine die. 

(Mo& i(umar choturvd) 
Member (A) 

( I  

30052011 

( 

(M. K. Chaturvedi) 	 (N.A.Britto) 
Member (A) 	 Mernber(J) 

Heard Mr. B.K. Mishra, Applicant in 

person. Ms. M. Barman, learned counsel 

appears on behalf of Respondent No.3 and 

states that the direction to regularize the 

period between 21.07.2005 to 21.09.2005 and 

07.12.2005 to 06.02.2006 has been complied 

with. She further states that the proposal to 

release the annual increment has been sent to 

the Accountant General. She seeks time for 

four weeks to comply with the said tw.e 

directions.' Considering the facts, we inclined 

to give ur weeks. 

/ List the matter after four weeks i.e. 

30.0201 1. Respondent No.3 should make lj 
'I- 

senous effort ot the proposal approved as 
expeditiously as possible. 
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I 	IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHAT1 
BENCH, GUWAHATI. 

Contempt petition No. 	/ 2011  
In original Application No 208 & 252 of 2009 	- 

CD 

In the Matter of :- 

A petition under section 17 of the Central Administrative Tribunal 

Act, 1985 praying for punishment of the Contemnors/ respondents 

for non- compliance of order dated 31.3.2010 passed by this 

Hon'ble Tribunal in O.A. No. 208 & 252 of 2009. 

- And- 

In the Matter of :- 

I.  I Gu\J.Jat 

Shri Binay Kumar Mishra 

Applicant 

-Vs- 

The Union of India & others 	 Respondents 

- And- 

In the Matter of :-

Shri Binay Kumar Mishra 

S/O Shri Jagdish Mishra 

Director Prosecution, Assam 

Near CID Office,Ulubari, Guwahati-7 

-VS- 



Mrs. Dipti Vilas,IAS 

Joint Secretary(Police), Ministry of Home affairs, 

Govt. of India, New Delhi 

Shri N.K. Das,IAS 

Chief Secretary to the Govt. of 

of Assam Dispur, Guwahati-6. 

Shri J.Baruah,IAS 

Commissioner & Secretry to the Govt. of Assam 

Home Department, Dispur, Guwahati-6. 

Shri Mahendra Singh 

The Principal Accountant General, Assam, 

Maidamgaon,. Guwahati- 19. 

Contemner! .Respondents 

The humble petition of the petitioner above named 

MOST RESPECTFULLY SHEWETH :- 

1. 	That the petitioner begs to state that he filed O.A. No. 

208/09 challenging the impugned order dated 11.2.2009 issued by 

the Govt. of Assam under the signature of Principal Secretary, 

Home & political department etc. thereby initiating disciplinary 

1. 

2 

/3 

ri, 



proceedings against the petitioner. Later , he also filed another 

O.A. No. 252/09 praying for giving directions to the respondents to 

regularize some of his past service period. . This Hon'ble Tribunal 

after taking into consideration totality of fact and circumstances of 

the case set aside the aforesaid impugned order by its order dated 

31.3.2010 with all consequential benefits . Moreover, directions 

were issued to regularize the different periods of service and also: 

to release the annual increments as due within two months from the 

date of receipt of this Hon'ble Tribunal's order. 

A copy of the order dated 31.3.2010 passed in O.A. 

No.208 & 252 of 2009 is annexed herewith and 

marked as Annexure - A. 
(r 	 •. 

• .•.. 

I 	2-fl the petitioner begs to state that after obtaining a certified 

copy of order dated 31.3.2010 .  he placed the same before Shri J. 

Baruah, Home Commissioner who is next to respondent No. 3 

(now head of the department) along with a prayer petition dated 

23.4.10 to comply with the Hon'ble Tribunal's order. The good 

office of the said respondent has acknowledged the receipt of 

copyof the same on the same day i.e. 23.4.10. 

A copy of the prayer petition dated 23 .4.2010. 

is annexed herewith and Marked as 

Annexure - B 

3. 	That a reminder was given by the petitioner on 12.11.2010 

and again onl3.1.201 1 addressed to Shri J. Baruah , the next to 

respondent No 3 (now head of department) but apparently no 
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	 is 

action has been taken in the matter and it amounts to complete 

defiance of the hon'ble Tribunal's Order dtd. 31.3.2010. The 

copies of this correspondence are annexed herewith and marked 

as Annexure -c & Annexure -0 

I 

- 	4. 

5. 

contrel 
- 

YJ 

[ii 

7. 

ri] 
[I] 

That the petitioner begs to state that almost one year has elapsed 

from the date of receipt of the certified copy of the final order 

dated 31.3.2010. But the respondent authority has till date taken 

no step to comply with the directions of this Hon'ble Tribunal, to 

be implemented within a period of two months. 

That the contemnor/ respondent has willfully and deliberately 

disobeyed this Hon'ble Tribunal's Order dated 3 1.3.10 and thus 

committed contempt of court and hence deserves stringent 

unishment u/s 17 of the Administrative Tribunals Act, 1985 in 

ise of the powers conferred by section 23 of the Contempt 

of Courts Act, 1971. 

That the petitioner begs to state that no other contempt petition 

on the same fact has been filed by him previously. 

That it is stated that the instant contempt petition is not barred by 

limitation under section 20 of the Contempt of Court Act, 1971 

as is filed within one year from the date of alleged contempt. 

That this contempt petition is filed bonafide in the interest 

of justice. 

Under the above facts and circumstances it is therefofe 

prayed that your Lordships would be pleased to admit 

this contempt petition, issue notice to show cause as 

to why a contempt proceeding shall not be drawn up 
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against the respondent authority/ contemnor for 

committing contempt of court for willful and 

deliberate disobedience of this Hon'ble Tribunal's 

• order and shall not be punished under section 17 of 

the Central Administrative Tribunal Act, 1985 or pass 

such any other order or order as this Hon'ble Tribunal 

may deem fit and proper, 

-And- 

Further, it is also prayed that in view of the 

deliberate disrespect and disobedience to this Hon'ble 

Tribunal's order dated 3 1.3.2010 passed O.A. No. 208 

& 252 of 2009, the respondents/ contemnors may be 

asked to appear in person before this Hon'ble 

Tribunal to explain as to why they should not be 

punished under the contempt of Court proceeding. 

And for the act of kindness your humble petitioner as in duty bound shall 

ever pray.  



CCcn[r iiC,  D'  

Draft Charge 	
WI _J 

The applicant/ petitioner is aggrieved for non- compliance 

of order dated 31.3. 2010 passed by this Hon'ble Tribunal in O.A. No. 

208 & 252 of 2009. The contemnors/ respondents have willfully and 

deliberately violated this Hon'ble Tribunal's order by not dropping the 

disciplinary proceedings drawn against the petitioner. They have neither 

regularized his past periods of service nor released the annual increments 

despite several reminders. Accordingly, the respondent!contemnors are 

liable for prosecution under the Contempt of Court Act, 1971 and severe 

punishment thereof as provided and also to appear in person before this 

Hon'ble Tribunal to reply the charges leveled against them. 



AFF'IDA Vi'!' 

1 	Guv3j 

LJ zft iRr& 
I, Shri Binay kumar 

Mishra, Aged 49 Years, Director Prosecution, Assarn, Near CID office., 

Ulubari, Guwahati-7 do solemnly affirm and state as follows. 

That I am the petitioner in the instant contempt petition 

and as such I am acquainted with the facts and circumstances of this, case. I 

am competent to swear this affidavit. 

That the statement made in this affidavit in paragraphs 

are true to 

my knowledge and those made in paragraphs 

being matter of record are' true to my infbrmation derived 

therefrom which I believe to be true and the rest are my humble 

submission before this Hon'ble Tribunal. 

And I sign this affidavit on this the 	day of 

March, 2011 at Guwahati. 

Ide Tiedby: 

Advocate 

£. 

(*fsss 	\ u t 
7 

jLJ1L 
DEPONENT 

SHAH SYFO SAMADIJR RANMAN 
'1 	 M.A.,BEd.U.9 

- I. 	Regd; No:-KM. 03 



- 	 o.A.s 208 & 252Of2009 ,4rJtJ__k 

CENTRAL ADMINISRATIVE TRIBUNAL 
GUWAHATI BENOfl 

Original Application Nos. 208 & 252 of 2009 

Date of Decision: This, the 3 0  day of March 2010. 

H(:)N'BLE SHRI MUKESH KUMAR GUPTA, JUDICIAL MEMBER 

con 

ilonch 

HON'I3LE SHRI MADAN KUMAR CHATURVEDI, ADMINISTRATIVE MEMBER 

Shri Binay Kumar Mishra 
Sf0 Shri Jagdish Mishra 
Director Prosecution, Assam 
Near CID Office, 
tiluhari, Guwahati - 7. 	 . . .Applicant in both O.A.s 

By A.tiocate.: 	In person 

-Versus- 

The Union Of India 
represented by the Joint Secretary (Police) 
Ministry of Home Affairs 
;dvI. of India, New Delhi. 

Ihe Govt. of Assam 
epresenfed by the Chief Secretary 
lo the Govt. of Assam 
Dispur, Guwahati - 6. 

The Principal Secretary 
0 the Govt. of Assam 
Home Deptt. 
Dispur, Guwahati - 6. 	 . . .Respondents in O.A. 208 of 2009 

By Advocate: 	Mr.M.K.Boro, AddI.C.G.S.C. for Respondent No.1 & 
Mrs.M.Das for Respondent Nos.2 & 3 

The Union of India 
represented by the Joint Secretary (Police) 
Ministry of Home Affairs 
Govi. of India, New Delhi. 

The Govt. of Assam 
represented by the Chief Secretary 
to the Govt. of Assam 
[)ispur, Guwahali - 6. 

The Principal Secretary 
lo the Govt. of Assam 
Home Déptt., Dispur, 

ibwahati - 6. 
7 S' 
f(J,.  
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0.A.208&252 of 2009 
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4. 	The AccoJf nt General 
Assam, Md mgaon 

1 	 Respondents in 0 A 252 of 2009 
TT1Z[ -4'1t 

By Advocate: 	Mr.M.K.Boro, AddI.C.G.s.c. for Respondent No.1 & 4 
Mrs.M.Das for Respondent Nos.2 & 3 

0 R D E R (ORAL) 

MUKH KLIMAR GUPTA. MEMBER (J): 

Vide O.A. No.208/2009, applicant challenges validity of 

merrto,andum dated 11.02.2009 issued under Rule 8 of all India (Discipline & 

Appeal) Rules, 1969 with all consequential. benefits. He also seeks 

regitlatization of certain period which is not connected with aforesaid 

melitorandum. Vide O.A. No. 252/2009, he seeks direction to respondent 

nos 2 and 3 to regularize the period between 21 .07.2005 to 21.09.2005 and 

07.12.2005 to 06.02.2006. He also seeks direction to respondent no.4 to issue 

pay slip for aforesaid period and release annual increment due besides 

costs. 

2. 	Admitted facts are Sri B.K.Mishra, applicant in these two 0.A.s is 

a member of Indian Police Services. While posted as Commandant, 5th AP 

Ballallon, Sontilla, Haflong, he was unfortunately embroiled in family 

disi:ule with his wife (Smt Rashmi Mishra). While on central deputation at 

Delhi, hisstrange wife allegedly entered the flat occupied by him and 

some scene was created. He proceeded on 7 days casual leave in 

	

• 	anticipation of being sanctioned. He informed this aspect vide letter sent ,- 

on 20.05.2005. He assumed the duties on 02.06.2005. On assumption 

j 	 c1ies he learnt that his prayer for grant of 7 days casual leave had been 

ur down without assigning any reason. He was also placed under - 

\) 	(i pE'nsion w.e.f. 21.07.2005 i.e., the date of detention in connection with - Q 	'--- 

Pdge2of9 



• 	 O.A.208&252 of 2009 

• case No.4721/2001 and C.R. No.2184 of 2002, vide order issued on 

11 .08.2005, Said suspension was revoked on 19.09.2005. Aforesaid crime 

cases tiled by histrange wife were later dismissed by the learned 

Additional Chief Judicial Magistrate, Kamurp, Guwahati on 16.12.2006 ntrf 

• 

	

	22.02.2007 respectively. He was once again placed under suspensiorj or! 

07 12 2005 in contemplation of departmental proceedings Said susperjsio 

• 	was ievoke07.O2.2OO6 and thereafter vide .order dated 1.3.04.2006 hefs 	 k9i 

posted as Commandant of 16th AP (l/R) Bn, Bormonipur, Morigaon. 

3. 	Vide order dated 20.12.2008 he was promoted to the rank of 

Deputy Inspector General of Police (DIG in short) with retrospective effect 

i.e. fiorn the date his junior Sri M.Agarwat was promoted. Vide another 

ordur of even date he was further promoted to the rank of Inspector 

General of Police (IGP. in short) in the pay scale of Rs.18400-22400/-. 

Thereafter memorandum dated 05.02.2009 was issued under Rule 8 of 

aforesaid rules, which contained 5 articles of charges. In supercession of 

aforesaid memorandum, another memorandum dated 11.02.2009 was 

issued which coritained the identical charges. Vide first article of charges it 

was alleged that he left the headquarter i.e., Sontilla on 19.05.2005 without 

obtaining prior permission. Second article of charges, alleges that he 

absur:iled himself from duties and stayed at Assam House, New Delhi from 

23.05.2005 to 28.05.2005 with one lady of doubtful character, other than his 

wife. Vide articles ill and IV it was alleged that he appointed one cook 

(Grade IV) against 16th APBn w.e.f. 20.05.2006 and Sri Tufan Singha an 

outsider as Dafiry in General Branch despite ban on appointment 

respectively. Article V alleges that he misappropriated Govt. money 

ItjflgRs.7 lacs. 9 documents and 6 witnesses were listed to support 

Page3of9 



, 	H 
O.A.108 & 252 of 2009 

aforesaid allegations. Detailed written statement of defence had been 

submit led on 29.03.200 1 whereby aforesaid allegations were denied stating 

that there was inordinate delay in initiating the departmental proceedings. 

Furthermore, vide orders dated 20.12.2008 he had been promoted twice, 

namely, to the post DIG and IGP from an earlier date, and therefore, 

misconduct, if any, stood condoned. Even on merits it was pointed out that 

his 	trange wife along with Sri P.V.Sumant, the then Director General of 

Police (DGP in short) joined hands together and did everything possible to 

cause Irreparable damage to his career and reputation. The then DGP 

because of his vindictive attitude towards him posted him as Commandant 

of 	fill ,  APBn where other officials had refused to join due to existing 

insurgency 	situation. 	Vide 	letter 	dated 	12.05.005, 	said 	official 	in 	a 

communication addressed to the Chief Secretary made sarcastic and 

derogatory remarks against him. On 19.05.2005 he had informed to DIG 

(AP) 	Mr.A.K.S.Cassyap who in turn asked him to inform IGP Mr.K.Saikia, as 

ADG was out of station, and therefore, he contacted Mr.K. Saikia and 

informed him seriousness of the matter and urgency to proceed on leave 

immedIately. Thereafter he had applied for 7 days of casual leave after 

intimating all concerned. Attention of the authority was drawn to W.T. 

Message addressed to IGP concerned. His leave was relected  without 

assigning any reason. In fact he never absenled as alleged. He was staying 

with SrntI. Maya Sinha, who is his second wife as fir.sttrange wife had 

'çc'tht4r already been divorced. Regarding Articles Ill & IV, it was pointed out that a 

/ b n on filling up the Grade-IV posts had been withdrawn vide order dated  

(A 5.2005, copy of which had been endorsed by IGP (Admn) to 
fn 

ç 	ommandant, 5th  APBn on 21 .02.2005. It was reiterated that appointments 

were made after following all formalities and there was no iota of evidence 

Page4of9 
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JU - 	
O.A.208 & 252 of 2009 

that any violation of rules and law had been committed Regarding Article 

of charge V, it was pointed out that a FIR was lodged by him on 20.12.2005 

for misappropriation of Govt. Money and after investigaioñ criminal case in 

the police station of Hafiong being case No 108 u/s 408 was registered 

against Sri Phanibhusan Acharlee, inspector I/C of 5th  APBn, Sontilla. 

Criminal proceeding is still pending against him. The said official was also 

proceeded with departmental proceedings. Durin .g ir)ternal audit, it was 

noticed that misappropriation was to the tune of Rs.5,23,000/- and not Rs.7 

lacs. Vide order dated 20.04.2007, the then DGP, Assam inflicted a penalty 

of compulsory retirement upon Sri S.P.Acharjee, though it has been 

established that the delinquent had not refunded Rs.5,23,000/-

misappropriated by him, and therefore, a loss was caused to the Govt., yet 

no recovery was made from said delinquent official. 

In the backdrop of aforesaid aspects, he had prayed that the 

charge memorardum dated 11.02.2009 be dropped as the proceedings 	 F- 

were initiated with sole intention to defame him, causing agony and 

harassment as well as humiliating him in public life. 

4. 	. Applicant appearing in person strongly cdnvassed that there.. 

remains no justification in initiating departmental proceedings against him 

Charges leveled are baseless, unjustified, concocted and un-called for. It 

was further contended that annual increment dueba,s.n .ot been released; 

pay slips for the periods: July to September, 2005 as well as December, 2005 

to February, 2006 had not been issued which is causing him serious financial 

difficulhes The action taken by the respondents is malicious and only to 

cause.. harm his career and reputqtion Even otherwise, memorandum 
C 

.., 	 uu did not include aforesaid period, namely, 21.07.2005 to 

Page5of9 



0A208&252 of 2009 

21 09 2005 and 07 122005 to 06022006 Applicant also canvassed that 

because of strained relationship between the then DGP and applicant, he 

was posted to a non-cadre post (SP. FRRO), Barpeta. Strong reliance was 

placed on AIR 1967 MP 284, Laj Audhraj Singh vs State of Madhya Pradesh 

through Secretary .  to Forest Department to contend that master cannot 

impo')e any punishment on a servant for a misconduct which he has 

condoned and if the lapse or misconduct is one which is known to the 

authority before the person is promoted and not one which comes to light 

subsequent to the promotion and if the authority concerned knowing of 

this lapse or misconduct promotes the Civil Servant without any 

reservations then it must be taken that the lapse or misconduct has been 

condoned and therefore the servant cannot be punished for his lapse or 

misconduct Reliance was also placed on AIR 1925 Calcutta 87 

I W Middleton vs Harry Playfair to contend that if a master on discovering 

that his servant has been guilty of misconduct which would justify a 

dismissal yet elects to continue in service he cannot subsequently dismiss 

him on account of that when he had waived or condoned To contend 

that there had been inordinate delay in initiating departmental 

proceedings reliance was placed on 2010(I)AISLJ (CAT) 147, R V Bansal vs 

The Commissioner MCD whereby reliance was placed on Hon'ble 

SIJnrmA Cniirt itir1cirnnf in th 	-1c rf +ri* tf A P v Pd Pri,lh,qI,riëkriri - - 	. 	J 	._, 	 UIIISIldIIIU 

1993 (3) SLJ 162 (SC) = iT 1998(3) SC 123. It was emphasized that deay 

Tr 	remained unexplained causes prejudice to delinquent official if it is not he 

4 	. 	h has to be blamed for the delay. It has been further urged by the 
. .. 

.;ctJpQlcant that neither Enquiry Officer has been appointed ior any 

% 	 .:oeding has been conducted till date except issuance of charge 

memorandum dated 11.02.2009., which would establish the seriousness on 

Page 6 of 9 





O.A.208&252 of 2009 

.4 	 . 
appearing for respondent no.] in O.A. 208/2009 and respondent nos.1 & 4 

in O.A. 252/2009. 

7. 	As already noticed hereinabove, there is no explanation 

• 	 offered for the belated charge sheet. Furthermore, no explanation had 

been offered as to why no step has been taken in finalizing aforesaid 

departmental proceedings. It is well settled law that "prosecution" should 

not become "persecution". Right of speedy trial available to a delinquent 

is applIcable in departmental proceedings too. It is further not in dispute 

thot allegations made against applicant vide memorandum dated 

11 .02.2009 were for the year 2005-2006, yet he has been promoted to the 

post of DIG as well as IGP vide order dated 20.12.2008 respectively. We 

may note that at no stage, respondents were restrained from proceeding 

in aforenoted departmental proceedings against the applicant. Even if 

there was delay in initiating the departmental proceedings, the delay in 
0•  

concluding said proceedings has not been explained. Hon'ble Supreme 

Court in N.Radhakrishan (supra) has clearly observed that if delay in 

unexplained prejudice to the delinquent employee is writ large on the face 

of it, such initiation Of proceeding cannot be accepted. Furthermore, we 

find substance in the contention raised by the applicant that his promotion 

vide orders dated 20.12.2008 misconduct, it any, stood condoned as he 

was promoted without any reservation. Law laid down in Laj Audhraj Slngh 

(supra) is clearly attracted in the given facts and circumstances. 

ermore the period, namely, 21 .07.2005 to 21 .09.2005 and 07.12.2005 

( 	( n)J6 022006 have not been regularized As per communcation of 

\. A 	untant General (A&E),Assarn dated 15.03.2009, said perjod i-equire 

be regularized. 	. 	. 
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Aly ,  

( 

OFFICE OF THE INSPECTOR GENERAL OF POLICE (PROSECUTION) 
ASSAM :: ULUBARI :: GUWAHATI. 

Letter No. IGP(P)/PF/ 10/65 
	 Date 23 .04.2010 

From : 	Shri B.K. Mishra, IPS 
Inspector General of Police (Prosecution) 
Assam, Ulubari, Guwahati 

To 	: 	Shri J. Baruah, I.A.S. 
Home Commissioner, Govt. of Assam 
Dispur, Guwahati —6 

Ref : 	This office letter No. IGP (P)/PF/10/34 Dtd. 05.04.2010. 

Sir, 

Kindly find enclosed' herewith a copy of the Order passed by 

Central Administrative Tribunal, Guwahati bench on 3 1.03.2010 in O.A. No. 

208/252 of 2009 for taking necessary action from your end accordingly. 

Enclo : As above. 

Your', faithfully 

(B. .Mishra,IPS) 
I. G.P .(Prosecution)Assam 

Ulubari, Guwahati. 

NV 



- 

MOST IMMEDIATE 

OFFICE OF THE INSPECTOR GENERAL OF POLICE (PROSECUTION) 
ASSAM ::: ULUBARI :::: GUWAHATI 

Letter No. IGP(P)IPF/1 0L23 ( 

From : 	Shri B.K.Mishra,IPS 
Inspector General of Police (Prosecution) 
Assam, Ulubari, Guwahati-7 

To 	: 	Shri J. Baruah, lAS 
Home Commissioner, Govt. of Assam 
Dispur, Guwahati —6 

Sub 	: 	Regularisation. 

Sir, 

Date 12.11.2010 

With reference to above, I write to inform that Hon'ble Central 

Administrative Tribunal, Guwahati bench vide its Order dtd. 3 1.3.2010 in O.A. Nos. 208 & 

252 of 2009 had given directions for regularization of some of my past periord of service 
in 2005, while being posted as Commandant 51h  A.P. Battalion, Sontilla. However, no 

intimation has been received so far in this connection thereby causing tremendous mental 

harassment and agony to undersigned as Accountant General , Assam has refused to release 

annual increment etc. accordingly. Moreover, it is affecting my service career adversely. 

2. 	In view of the forgoing, you are requested to kindly give suitable directions 

for regularization of my past period of service and implementation of Hon'ble Tribunal's 
order at an early date. 

Letter No. IGP(P)/PF/10/Z.37 

Your's faithfully 

I I  / 

(B.K.Mishra,IPS) 
IGP (Prosecution)Assam 

Ulubari, Guwahati-7 
Date 

Copy forwarded for kind information to 
1) Shri N.K. Das, Chief Secretary, Govt. of Assam, Dispur, Guwahati-6 

The joint Secretary, Ministry of Home Affairs (MHA),Govt. of India, 
North Block, New Delhi - 110001. 

(B.K.Mishra,IPS) 
IGP (Prosecution)Assam 

Ulubari,. Guwahati-7 
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ULUBARI , GUWAHATI 

Letter No. IGP(P)/PF/ 1 0I0 

From : 	Shri B.K. Mishra, IPS 
Inspector General of Police (Prosecution) 
Assam, Ulubari, Guwahati-7 

To : 	Shri J. Baruah, IAS 
Home Commissioner, Government of 
Dispur, Guwahati —6. 

Sir, 

Dated 13.01.2011 

frç 11  

With reference to above, I write to inform that the Hon'TdAT, 
Guwahati bench vide its order dtd. 31.3.2010 had quashed the disciplinary 
proceedings initiated by the Govt. of Assam through its order dtd. 11.2.2009. The 
Hon'ble Tribunal had also given directions for regularization of different service 
periods pertaining to my tenure as Commandant 5th  A.P.Bn., Sontilla in 2005. 

Further, it may be stated that Hon'ble Tribunal had given only two 
months time for execution of the above order, but till date nothing has been 
communicated to the undersigned thereby causing tremendous mental agony and 
harassment. Moreover, my annual increments have not been released since 
Jan12006 leading to financial hardshi 

In view of the above, it is once again requested to kindly take necessary 
action at the earliest. 

Your's faithfully 

JL 
(B. .Mishra,IPS) 

I.G.P.(Prosecution) Assam 
Ulubari, Guwahati-7 

Letter No. IGP(P)/PF/1 1/ 	 Date 
Copy forwarded to: 

1) The Chief Secretary, Government of Assam, Dsipur, Guwahati-6 for 
kind information and needful. 

JJhL 
(B.K.Mishra,IPS) 

I.G.P.(Prosecution) Assam 
Ulubari, Guwahati-7 


